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ment under the Mincs and Mincrils
(Regulation  and  Development)  Act,
1957.

In the light of these facts, it is evident
that prospecting and mining of precious
stones attracts the authority of the Union
Government and therefore can be raised
in the House. :

The ovjection of Sti Vayuslar Ravi is
thus not maintainable and according |
over-rule it

I now turn to the points raised by Shri
Pranab Mukherjec, As regards his point
on the ase of an expression while addres-
sing the Chair T am of the opinion that,
that expression is not commensurate with
the dignity of the Chair, to whom that
expression was addressed. Thercfore, 1
have decided to expunge that expression
from the records of the proceedings.

His sccond objection was with regard
to the propricty of the insinuation against
a State Government by a Member of the
House who, while making his submission,
- stated that there was some exchange of
benefit cte. 1 have scen the record and
found that Shri Gurudas Das Gupta had
uscd such an expression. The rules, prac-
ticc and ctiquette of the House require
that Members should not raise questions
which arc ironical exprcssions, imputa-
tions and defamatory. Rule 238 (vii) is
specific in this behalf. Members are ex-
pected to maintain decorum and dignity
in debates. Similarly Rule 47(2) (iv) and
Rule 169 (ii) indicate that questions and
motions will not contain arguments, in-
fercnces, ironical expressions, imputation
or defamatory statements.

T have accordingly decided that the
insinuation or defamatory remarks re-
garding the Government of Madhya
Pradesh of Shri Gurudas Das Gupta be
expunged under Rule 261. '

The Sccretariat will convey the ex-
punged portions of the proceedings to the
members concerned.

The matier now stands closed.
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SHRI TRILOKI NATH CHATUR-
VEDI: Sir, he should be requested to
pote it for futere also.

SHRI RAGHAVIL Sir. T would like

W know...(Interruptions)

MR. CHAIRMAN: It is over now. |
won't allow any question on that.

GOVERNMENT MOTION

Thirticth Report of the Commissioner

for Scheduled Castes and Scheduled

Tribes for the Year 1989—91—conrd.

THE MINISTER OF STATE OF THE
MINISTRY OF SOCIAL JUSTICE
AND EMPOWERMENT (SHRIMATI
MANLCKA GANDHI): Sir, first, I would
like to upologise to the House for leaving
carly. I mean, when the debate was going
on, but us we were giving the Disability
Awurds that duy. and they were being
given after many years, and I had taken
keen interest in it, | had to leave...(Inter-
ruptions).....

SHRI MD. SALIM: Please speak into
the mike. i

SHRINATI MANEKA GANDHI: I
am spcaking into the mike actually. Sir, |
would like to apologise four leaving carly
and T left after taking the permission
because the Awards for Disabilitics were
being given that day and it is something
which I have taken a great deal of
interest in. I would like o thank my
colleagues for taking notes for me, and I

- would also like to thank all the Members

who had taken part in this debate.

1 am grateful to the hon. Members for
raising some important issues pertaining
to empowcerment of Scheduled Castes and
Scheduled Tribes during the discussion on
the Thirticth Rcport of the erstwhile
Commissioner for Scheduled Castes and
Scheduled Tribes for 1989—91.

The Thirticth Report of the erstwhile
Commissioner for Scheduled Castes and
Scheduled Tribes along with action taken
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memoranda was laid on the Table of the
Rajya Sabha on 27th July, 1998. 1 can
take some credit for expediting the laying
of the Report, after I assumed the charge
of Ministry of Social Justice and
Empowerment. Important issues that
have been raised by hon. Members of the
House pertaining to the Report under
discussion relate to educational facilities,
* employment  opportunitics, economic
development, land reforms, resettlement
of Scheduled Tribes in areas where major

development projects are taken wup,
utilisation of funds wunder Special
Component  Plans, representation of

people belonging to the Scheduled Castes
and Scheduled Tribes in top position of
Government, reservation policy in
Government jobs, waiving of the loans
taken in the name of tribals by non-
tribals and cases related to atrocities
committed against people belonging to
the Scheduled Castes and  Scheduled
Tribes.

I will try to respond to each of these
issucs as best as I ocan.

The reservation in Government jobs is
a very vital instrument to ensure proper
representation of people belonging to the
Scheduled Castes and Scheduled Tribes
in the administration ‘of this country. It
shal be the endeavour of the
Government  to  ensure  that  the
reservation policy is implemented in
letter and spirit in accordance with the
provisions in the Constitution of India on
the subject.

The Swate Governments have been
constantly reminded by the Central
Government to implement land reform
measures wherein. people belonging to
the Scheduled Castes and Scheduled
Tribes are made beneficiaries under
various schemes. Those who have becn
allotted land under patta right should be
given possession of land on a priority
basis. Special emphasis has been given to
create irrigation facilities and other
infrastructure on land allotted to people
belonging to the Scheduled Castes and
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‘Scheduled Tribes under the various

Centrally sponsored schemes.

Regarding the issue of inclusion of
communitics in the list of Scheduled
Castes and Scheduled Tribes, the
Government is making all efforts in this
dircction. In fact, we are trying, for the
first time, to bring out modalities in
which automatic inclusion or exclusion of
castes and tribes can be made, obviating
the necessity of any kind of political
pressure or pull to include or exclude one
or the other caste.

It has also been stated that -
untouchability is still practised in some

parts of the country. I share this anxiety
with concern and assure that my

Government will leave no stone unturned
in curbing this evil practicc. The
Government has been assisting the States
through  the Centrally sponsored
programme for effective implementation
of the Protection of Civil Rights Acts and
the Scheduled Castes and Scheduled
Tribes (Prevention of Atrocities)  Act,
1989. For specdy disposal of cases, some
States in the country have been assisted
for setting up exclusive special courts so
that trials are carried out expeditiously.

| The Government of India and the State

Governments are determined to provide
timely relicf to the victims of atrocity.

Having replied to the major concerns
expressed by the hon. Members, 1 would
like to draw the attention of this august
House to my Ministry’s recent efforts to
empower - Scheduled  Castes  and
Scheduled Tribes. This is what is being
done in the last nine months.

Recognising that education holds the
key to empowerment of Scheduled Castes
and Scheduled Tribes, and that it is only
through education that the disadvantages
can turn into advantages for these
groups, this Government has taken a
series  of initiatives for educational
empowerment of Scheduled Castes and
Scheduled Tribes:

(1) Under the Post-matric Scholarship
Scheme, scholarships are given to all SC
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ST students who meet the economic
criteria for all post-matric recognised
courses run by recognised institutions.
«..(Interruptions)...

SHRI MD. SALIM (West Beagal): Sir,
I am sorry to interrupt her. The hon.
Minister is reading out 2 statement. That
should have been circulated to us, If she
is reading out a statement, a copy should
have been circulated to us. It is very
difficult to follow. Sir, I want your ruling.

MR. CHAIRMAN: | don’t think that a
_reply is a statement.

SHRIMATI MANEKA GANDHLI: Sir,
when we have had such a long debate,
perhaps, the Members should exercise
some patience in listening to longish
answer which has been carefully
prepared. Next time when I won't give
them a statement and circulate it, they
will object to my no giving them a reply.

In the first year of a Five Year Plan, a
committed liability, accumulated over the
preceding five years, is borne by the
State Governments. Due - to non-
availability of fesources, the North-
Eastern States have not been able to
provide for the committed liability and,
therefore, remained devoid of Central
assistance under the Scheme. This is the
post-matric scheme. The Government has
now excmpted the North-Eastern States
from providing for committed liability. In
other words, in the case of North-Eastern
States the entire liability will be borne by

the Central Government. Further, in the
past, if a parent has more than two boys,
only two of them were eligible for
scholarship under the Scheme. Now all
the boys are eligible for scholarship. All
the girl children were eligible even
earlier. With the recent amendment of
the scheme all the children, whether male
or female, have become eligible.

Under the Boys’ and Girls' Hostel
Scheme, it has been decided to make a
portion of the hostel barrier free so as to
make it easily accessible to the SC and
ST disabled students.

[RAJYA SABHA]
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National Overseas Scholarship which
has not been operative for the last two
years has been revived. Under the
Scheme we award scholarships along with
passage grant to 30 students belonging to
SC, ST, Nomadic and semi-nomadic
communities, etc., to pursue advanced
studies in Science and Technology.

It is felt that to occupy senior positions
in industry, business, civil services,
academics and other walks of life, quality
education is most essential. For the first
time, therefore, it has been decided by
the Government to establish residential
schools imparting quality education which
will have various facilities and amenities
to maintain high standard of education.
For this purpose an amount of Rs. 250
crores has been earmarked during the
Ninth Plan period to establish 100 such
schools for tribal children.

Income-generating  activities are of
crucial  importance for  economic
empowerment of the Scheduled Castes
and Scheduled Tribes. In order to
address the fundamental causes of
disadvantages, this Ministry has taken a
number of initiatives for the income-
geaeration  activities of both the
Scheduled Castes and the Scheduled
Tribes. The authorised share capital of
the National Scheduled Castes and
Scheduled Tribes Finance and
Development -Corporation has been
raised by Rs. 700 crores, that is, from
Rs. 300 crores to Rs. 1,000 crores, during
this time.

Among other initiative taken for the
welfare and  development  of the
Scheduled Tribes, I may mention a few
of them which are meant exclusively for
the Scheduled Tribes: (1) According to
article 339(1) of the Constitution,
President may appoint a commission
every ten years to review the programmes
meant for Scheduled Tribes and
Scheduled "Areas. The last commission
was constituted in 1960. About 40 years
have passed, but no such commission was
sct. up, It is reflective of this
Government’s sincere commitment to the
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welfare of the Scheduled Tribes that after
40 years this Government has already
approved to set up an cleven-member
commission to review various
programmes and policies for tribal

development. There is a need to critically
review the approach and strategy
followed so far and to reorient the same
to ensure overall concrete benefits within
a definite time-frame. (2) There are some
tribal groups who are leading an
extremely precarious existence and some
of them are on the verge of extinction.
Seventy-five such tribal groups have been
identified as primitive tribal groups. The
existing development programmes have

not been able to alleviate their condition.
The present Government has decided to
introduce a new Central Sector Scheme
with 100% Government of India funding
for integrated development of these tribes
on a time-bound basis. (3) This
Government has decided to launch a new
Central Sector Scheme during the current
financial year for the tribals who will be
displaced from forest areas under the
Supreme Court ruling. The Budget
provision for the current year has been
kept at Rs. 25 crores. (4) Bringing the
Scheduled Tribes into the mainstream of
development is a matter which requires
constant rethinking so that appropriate
strategies are developed to respond to
changing socio-economic needs. Although
Tribal Research Institutes have been
established in a number of States, a need
was felt to set up a national apex body as
a resource base on a national basis. A
decision has, therefore, been taken to

establish a National Institute of Training -

and Research on Tribal affairs. Although,
recommendation for such an institute was
made 40 years ago by the Dhebar
Commission, it is for the first time that
such an institute would actually come into
being.

With reference to displacement of

" people belonging to Scheduled Castes
and Scheduled Tribes by major industrial,
irrigation and power projects, the hon.
Members have stressed the need for
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( providing a rehabilitation package so that

the gquality of their lives is not
compromised. As you know, Sir, I have
been associated with this both in the
protest and the rehabilitation form as
long back as I can remember. That is
why this is of particular interest to me.
As the hon. Members are aware, the
national policy of resettlement and
rehabilitation of displaced persons due to
the commissioning of projects is in an
advanced stage of finalisation. We have
requested the authorities for
incorporating these concerns in the
national policy. In the meantime, the
Ministry of Water Resources has
commenced referring the projects to this
Ministry for clearance. This was the first
thing that 1 asked for when 1 became
Minister. We asked, “Since we were
incharge of rehabilitation, how is that the

| matter of rehabilitation of displaced

people did not come to us?” Now for the
first time this Ministry is also involved in
the rchabilitation. Unless we give
clearance, no project can go through. The
Ministry has also ensured that the
interests of the disadvantaged sections of
the people are fully protected.

The hon. Members pointed out the
need for protecting ownership rights of
the people on their lands. This is being
done through land transfer regulations.
Enactment to this effect has been in
operation in almost all the States in the
country which prohibits transfer of tribal
lands to non-tribals and provides for the
return of Jand to them. However, there is
a lot of scope for improvement in its
implementation.  This  unfortunately
cannot be done by this Ministry alone. It
would involve a sense of commitment of
the local officers and all public
representatives.

Apart from this we do have an
organisation, TRIFED. TRIFED was
made to buy things from the Tribals and
sell them and give the money directly to
the Tribals. TRIFED started buying
surplus agriculture produce.
Unfortunately, it ran into huge losses and
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did not fulfil the duty for which 1t was set
up. It really was in a bit of difficulty. We
are in the process of revamping the entire
thing, setting up special ~ offices,
reorienting offices and sending people to
villages to pack up the Tribal produce.
We are completely eliminating the
agriculture produce which is non-Tribal.

Besides Governmental efforts, this
Ministry also implements a number of

schemes  through  non-governmental
organisations.  Unfortunately,  these
schemes suffered from rigidity and

inflexible structure. There is a 27-page
proforma. There is a delay of two years
for just looking at the project. Then the
State Government refers to us. It takes
five years after it has been referred to
them. There is a law that if it comes two
years latc, it has to be sent back to the
State. There have been projects lying
with this Ministry for eight to ten years.
The general approach was so. hard that
good NGOs just gave it up. Either they
died or never came to this Ministry.

The schemes for NGOs have now been
made very simple and broad-based.
Previously, due to delay in receiving
recommendations from State
Governments, many of the proposals
could not be sanctioned timely. Now a

. decision has been taken to entrust the
work of inspection and evaluation to
reputed institutions of the country so that
the proposals could be sanctioned on
time. The scope of the scheme has been
widencd to include issues related to
human rights, environment, legal aid,
creation of awareness and other client
services. Thank you.

ot de firg Ham: @ 92 A o @R

A wr @B W R
Fofifera afq

Sir, 1T would like to seek one or two
clarifications.

MR. CHAIRMAN: What is your
clarification?
SHRI SANATAN BISI (Orissa):

Madam, 1 had put specific questions, We
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| visited vanious States and from their

Annual Reports, we found that no State-
Government was maintaining a separate
account for Special Contingency Plan for
the Scheduled Castes. 1 had put a specific
question as to whether they would open a
separate Budget Head for the SCP in
order to prevent  diversion,
underutilisation and misutilisation of
funds earmarked for the Scheduled.
Castes. The Minister has not answered
this. The other question I had put is
relating to the special Central assistance
to States for the Special Component Plan
for SC/ST areas. Also, the figures as per
the Economic Survey of 1997-98 of the
Government of Orissa and the figures as
per the .Annual Report are not tallying.
What is the reason for this? I had been
asking about this several times.

SHRI GOPALSINH G. SOLANKI
(Gujarat): Madam, as far as the Sardar
Sarovar Nigam is concerned, on the
question of rehabilitation, I would like to
say that the Gujarat Government has
fully provided land, accommodation and
all that, and people have been fully
rehabilitatcd. Regarding those who do
not want to vacate, the Gujarat
Government is looking into the matter.

Iyawafa: Y o, WA wEEE @ 9
MR, w8 ® R W ¢ SREm!
(FTA) ,
ft e weltm (ol ) uR
mwem 3 o oW H W wE fR oA
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THE DEPUTY CHAIRMAN: It
shquld be multilateral.
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SHRIMATI MANEKA GANDHI:
We had a ten-hour debate on this
already.

st T Tm iR ...
wavmh: R wEm 3R @
(=Taam)

st v fafe: s T smem & @
@ (=maum)
Igaufa: Fed, Wi ¥ @ (wEgm)
ot T e SR (W R : f Wik

| @ gmi ord RoR wens @ wd g Frew

st A Im Ry, WP Edaw

| g 3amn a1 o o ol & do o Rl

& srpgian wf SR sl s § wite
FQ W AW e den F W g g d)
o o Y Amen § R W ver Wl Y o
A R @ 3 whew, A o wem @
& & & o we § B 3u W dhea
T o Tan?

o FAwne W WP ... (SHEA)

FrRAfy: 7€ TGl ¢, W 9K R T
-]

N TR FSM (TIGH) : ITEAER
woea, A wrd E  § qg we e §
f& foen arfte fam sifiemor & wo afa %
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TRYAA ¥ X TR IR L IR T Tl
Frn e 31 vl AR X e Y v B A
& afs ¥ vt & %yt ¥ @ wd
t = o Be 7 el wwd w3
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At MR AR P @ T [ ?
(=8a™)

Iravfa: T e W Y, W @
L=

Shall we start another discussion on it?

it il IR (W R : ¥ w Adew
TE [ e §, 3o waw S}
T IR §) e ¥ ==& F dm W
9 f srqgfae ofs, vk & g s 90
g v dFa 1w aghm = sk
R F TeeH F Y o T W R 25
Ry T 9 ' § @ w kA 1 3K 55
Fg Fa Tyl ¥ Feam & A e o w
8 o wdm A W wE § 5 ow
sggfan wife Sl Sy 9 Ruly SeEll & 4
g ¥ AR v wow A

Iyaaafa: g @ W ¥ Q@ 4

st TR aTE: W ok Be-w wEe )
FATR T § A M-I § T AN
o e Yo g We W o |l

A ¥ A A I W W TR F

A et frgwe Ry Y 3 W il @
LR

IJqEENR: ke @ wW ... (TWEAA)

SHRIMATI MANEKA GANDHI:
Madam, regarding opening of separate
Budget heads wunder the Special
Component Plan, the respective State
Governiments have been advised to do so.
Most State Governments are maintaining
such account heads and furnishing
information to the Ministry. S, there is a
separate account. Secondly, regarding the
Member who has asked about
ehabilitation of tribals in the Narmada
Sardar Sarovar, this is a matter not just
of personal concern, but really, it is a
matter of enormous concern to India. I
do not believe the Member's claim that

they have all been re-settled and there

are just a few who have left their houses.
There are 400,000 people who have not
been rescitled and who perhaps never
will be. However, we have decided to
look into this. This will be coming to us
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to see what we can do for it. The third
question by the Member who wanted to
know that the CAG.....

sqawaf: 9F A 9 W ¥ A w fifw
... ()

o (deR) Sfen fmawr i
() : TF0F & A A < FERATE Y
& 3 78 om & o = O wkE €, T T
fF $1 o0t 5 am, T T ffrr = W
P om R YW, ow o R o
RAREA @ 9 &1 o ol A @ F
&m & wA @ Tt @ A, W AR
= TR ¥?

She is a responsible Minister of the
Government.

gaa: dR R wam 2 @ 2
...(FTET)

SHRIMATI MANEKA GANDHI: It
is because 1 am responsible that I have
made this statement. 1 will be specific
because in 50 years since independence
we have re-settled about less than one
per cent of those people who have been
thrown out by power projects, by dam
projects and other big projects. So, it
leads me to believe that if one per cent is
done in 50 years, then how long will it
take? Perhaps not in my time.

SHRI RAJUBHAI A. PARMAR: But
it is not so in the case of Gujarat.

oo (siwedt)  Iffenr Rorwd WA

() A Re W wmm A w

fwiftfafedt 1o wRw & ¢ ... (s7aam)

THE DEPUTY CHAIRMAN: Is there
any move by the Government to improve
upon the previous record?

SHRIMATI MANEKA GANDHI:
Yes, there is a move.

- THE DEPUTY CHAIRMAN: That
should be the idea of any Government. it
should strive to do better.

- SHRIAMTI MANEKA GANDHI: As
I said in my reply, I have taken it into
my Ministry. We have made a special
scheme for anybody who has been
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displaccd from forest. or tand which is
forested and T have put Rs. 25 crores for
rehabilitation as a special scheme. This
perhaps could apply to that sector. So,
there is a move to re-allocate funds under
different heads so that we can take active
action in this, But again you know, at the
cost of looking cynical I do not think that
we will be able to re-settle all the
displaced.

SHRI JIBON ROY (West Bengal):
The Government should not take that
position with regard to rehabilitation and
re-scttlement of displaced people. At

,lfas! you keep it open.

SHRI GURUDAS DAS GUPTA: The
hon. Minister can not be sarcastic.

THE DEPUTY CHAIRMAN: She did
not use the word sarcastic. She said
‘cynical.’

SHRI GURUDAS DAS GUPTA
(West Bengal): The position is, this is a
human problem. What she said was,
“Government will not do”. Then she
said, “Well, I say, it will all be done.”
What is this? What is this? This is
unfortunate.

SHRIMATI MANEKA GANDHI:

" You should use less of semanticé and not

facts.

SHRI JIBON ROY: All those who
have been  affected should be
rehabilitated and mostly tribals have been
affected by projects, big dame, Railways;
but the hon. Minister is taking a position
that rehabilitation is not possible.

not been done so far. We are making
cfforts but the fact is that to give a
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SHRIMATT MANEKA GANDHI: 1
have not taken that position. In fact,
most of my political life has been
concerned with the rehabilitation of the
tribals. 1 have not taken that position.
However, I have factually put it before
you that while it should be done, it has
betore me saying that we have rehabi-
tated them totally in Gujarat is incorrect,

Then, we come to the next question. The
CAG has pointed out all sorts of peculiar
NGOs that have taken money over the
years. It is quite true. Because of the
nexus between governments, between
Ministries, between NGOs, they could
find their way in.

Also, because of the inordinate delays,
the inability of even somebody like me to
understand the proforma which was so
complicated and designed to make you go
home and not ask for money, various
NGOs did misuse the Ministry funds; not
now, since the last twenty odd yeus
Therefore, our mechanism....

SHRI DIPANKAR MUKHERIJEE:
How many were blacklisted?

SHRIMATI MANEKA GANDH]
May I complete it?

THE DEPUTY CHAIRMAN: Let her
finish first.

SHRIMATI MANEKA GANDHI:
For the first time, we are preparing a
black list of all those NGOs. We have
already written to specific States because
a lot of NGOs that were recommended
by these States came out to be fictitious,
For example, let me point out Sikkim as
an example. The NGOs recommended by
the State’s officers came out to be
completely fictitious and those NGOs
that were given money did not exist.

statemanas which the hon. Member gave | They were recommended by the State’s
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otticers, Therefore, we have blacklisted
not only the NGOs, but we have also
asked for action against the officers. We
are not giving money to any State until
these matters are cleared up. On the
other hand, what are the mechanisms
that are being put in so that we do not

repeat this in future? For one thing, no °

checking will be done by the Ministry
cither at the State level or at the Central
level. It will be done by reputed
institutions for the disabled or institutions
doing social work, retired Army officers
and groups who will evaluate their peers
every three months or every six months.
This is a much stronger mechanism that
has now come in. The last question that
was raised was: Have we got any scheme
for urban SCs and STs? Yes, we do. But
again, since mine is a Ministry which
mainly can work through NGOs, we
would bc happy to take up any schemes
given by NGOs for helping small
children, for helping SCs and STs based

in citics. We are starting off with one -

major scheme for slums here, in Delhi,
and all the SC children are in there. We
hope to extend it to other cities.

" oft wheft ;- AW, TR AR W I_
#H AW ...(TIAA) IR W *
R v W, oW e @Y
a I W R

SHRIMATI MANEKA GANDHI: -

Regarding the question that has been
raised about Dr. Amebdkar Foundation,
the Vice-Chairman is a person called Mr.
Saluja, who is doing an efficient job, with
commitment. There is nothing that says
that a Vice-Chairman cannot be of any
caste. He has been chosen on grounds of
his competence. (Interruptions)

SHRI GURUDAS DAS GUPTA:
Madam, I have got a small point.

THE DEPUTY CHAIRMAN: No, no.
That matter is over now. We will take up
the Short Duration Discussion.

SHIR GURUDAS DAS GUPTA: I
vill take just oné minute. '
THE DEPUTY CHAIRMAN: No, no.
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SHRI GURUDAS DAS GUPTA: It is
not on this, Madam.

THE DEPUTY CHAIRMAN: Then,
what is it?

SHRI' GURUDAS DAS GUPTA:
Madam, yesterday’s newspapers said that
three Ministers had been sworn in. The
normal practice is that the Ministers,
after being sworn in, are introduced to
the House. Particularly, two of the three
Minsiters belong to this House. After the
Question Hour, half-an-hour has elapsed.
The Ministers are introduced generally
ifter the Question Hour. 1 would like to
know from you whether that practice has
>een dispensed with.

SHRI T. N. CHATURVEDI: Madam,

THE DEPUTY CHAIRMAN: I think
he has asked the Chair and I am capable

_of answering it. Das Guptaji, 1 didn’t

swear them in. So, I can’t answer this.

SHRI GURUDAS DASGUPTA: The
Government, Madam.

THE DEPUTY CHAIRMAN: The
Parliamentary Affairs Minister is not
“iere. The Leader of House is not here.
they should answer. May be, those
Ministers do not need an introduction
since they are from our House.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI SOMPAL): Madam, the Prime
Minister is out of Delhi. He has gone to
Kashmir and will be back by 4 o’clock
today.

THE DEPUTY CHAIRMAN: So,
they will come at four. (Interruptions)

{ﬂ‘lﬂtﬂ‘m: W, 0 Wy
THE DEPUTY CHAIRMAN: - That

matter is closed.

ot Mefl ZuRt s W o, B
I T ... (HEeR)



257  Short Duration

{7 DEC., 1998}

Discussion 253

THE DEPUTY CHAIRMAN: We will - Budgel of ihe new Goverrmént on 1st

take up the Short Duration Discussion
now.
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THE DEPUTY CHAIRMAN: Now,
" that matter is closed.

SHRI JAYANT KUMAR
MALHOUTRA: But, Madam, this ques-
tion should be answered,

THE DEPUTY CHAIRMAN: You
can writc the guestion and send it to the
Minister, with a copy to me. 1 will get
you the answer. Now, we will go the
Short ' Duration, Discussion regarding
price risc. ShrigPranab Mukherjce.

SHORT DURATION DISCUSSION

Current Economic Situation and
Implicafions on Indian Economy

SHRI PRANAB MUKHERJEE (West

Bengai): Madam, T am grateful to you for
permitting me to raisc the Short Duration
Discussion under rule 176 on the current
cconomic situation and its implications on
various aspects of Indian economy, in-
cluding price risc and recession.

Madam, six months ago, when the ! 0 el
L year concerned before the Finance Minis-

Financc Minister presented the first
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June, 1998, he identified ten key objec-
tives of the Budget. In para 7 of Part’ A
of his Budget speech, the Financé Minis-
ter observed, and I quote, “Growing on
the National Agenda for Governarice an4
policy statement of the Prime Minister, &
believe that Key objectives of this Budget
should be...” And then he identified ten
objectives. “Strengthen thie foundation of
Indian economy. Revetse the decline in
agriculture and “strengthen the ‘rural
econonty. Restore the momeéntum of in-
dustrial growth. Accelerate the develop-
ment of infrastriicture.” Rapidly expand
job- opportunities. Tmpetus to socidl sec-
tor. Integration with the world economy.
Revival of exports. Ensure macro-
economic stability; control over inflation.
Raise the rate of domestic saving. Free
the productive encrgies of the people
from burcaucratic hurdles and control,

Eight months have passed since the
new Government assumed office. The
first six months of the financial year are

‘over. Therefore, let us have a look at it.

What has been the performance? The

. Finance Minister wanted to have control

over inflation. In these six months, the
rate of inflation has just doubled from 4.3
per cent in Aprik—September, 1997 to
8.2 per cent in April—September 1998.
The Finunce Minister proposed and
promised that revival of exports should
takc place. Yes; there has been some
achicvement in exports, but not revival.
After many, many years, this country has
registered a negative growth in exports in
the first six months. From April, 98 to
Scptember, 98, in the first six months,
the negative gr3wth of export was —3.4
per cent. 1 am not talking of the 20 per
cent export growth, in US dollar terms,
of the last three years of the Congress
rule. Even compared with the perform-
ancc of the United Front rule during
which the -exports growth wenmt down. 1
am happy; at least, I felt hdppy when the
Commerce Minister took an unusual step
of presenting the Exim Policy for the



